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Memorandum from All India Posts and 
Telegraphs Pensioners' Association 

"106. SHRI A. K. GOPALAN : 
SHRI K. RAMAN I : 
SHRI VISWANATHA 

MENON: 
Will the Minister of INFORMATION 

AND BROADCASTING AND COMMUNI-
CATIONS be pleased 10 state: 

(a> whether Government have received 
any memorandum from the All India Posts 
and Telegraphs Pcnsioners' Association 
recently; 

(b) if so, the demands made therein; 
(c) whether Government will consi~er 

to amend the Pension Act in view of the 
fan in the value of the rupee; 

(d) if so, when; and 
(e) if not. the reason thereof 1 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND COMMUNI-
CATIONS (SHRI SATYA NARAYAN 
SINHA) : (a) and (bl. It is not clear to 
which Association Ihe queslion refers. There 
are a number of pensioners' associations, 
nol r~co!!nised by G.wernmenl. which have 
been wriling to the P & T Dc!,artment 
asking for increase in pensinns. medical 
and other facilities. revision of the Pensions 
Act and other allied <uhjects 

(c) tn (e). No, Sir. The amount of 
pension admissihle in a case is calculated 
under the relevant "ens ion rules, and not 
under the provision of the Pension. Act, 
1871. This Act, in fact. contains infer alia 
some salutary provisions for the prnsioners 
Hke freedom from aHachment of their 
pensions, No revision of the Act is at 
present contemplated. 

For!!"ry of Money Orders •• nt from 
New Delhi 

°107. SHRI J. AHMED: Will the 
Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA-
TiONS be pleased 10 state: 

(a) whether it is a fact that there is a 
large scale for~ery of Money Orders des-
patched from New Delhi; 

Ibt whether it is also a fact that some 
employees of the Post Office are involved in 
lliia I"ICkct ; 

(c) if so, what is tbe extent of 1955 to 
th,- public who are affected by this forger~; 

and 
(d) the steps taken to remove the flaw 

in the money order syslem ./ 

THE MINISTER OF INFORMATION 
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN 
SINHA): (a) Only a re.v case. of prepdra-
lion of bogus money orders purporte" 10 
have been issued from a few post offices in 
Delhi have come to light. 

(b) One R. M. S Sorter of Delhi ha, 
been arrested in this connection. The 
Special Police Establishment are still investi· 
gal ing into the matter. 

(el Ther .. is no loss to any member of 
the public. The total amount lost to the 
Dellarlment in these case~ is Rs. 3,635/· and 
efTorts are being made to recover the 
am'mnts from the persons to whom the 
money order~ were paid. 

(1I) There is nll flaw in the money order 
'y5lCl11. The," arC only .tray cases and no 
rcvi~;.,n in !he procedure is felt necessary. 

Recommendations of the A~rieullural 
Prices Commission 

'108. SHRI VIRENDRAKUMAR 
SIIAH: Willth. Minister of FOOD AND 
AORIClJLTlJRE he pleased to state: 

(a) whether the recommendations of Ihe 
A~ricllltllral Prices Commission on the price 
"r a~ricullural producls, made from lime to 
time. had always irrefutab'e economic logic 
behind Ihem ; 

(b) whether several important recommen· 
clali"n, or the Commission made in the 
",,' have not been accepted by the 
Governmen· : 

(c) whether there exists a danger of 
setr.r.'llecting persons refusing 10 serve on 
such ~ Commission whose recommendations 
nrc ce"ealedly ignored; and 

'(1) Ihe .teps taken 10 see Ihat at I~ast 

th~ mainr rcemnm.endalions of the Con:llll\s-
sion will be accfl'trd in future. unless th~r\! 
are "'lind econl'mic grounds to deoid. other-
wise? 

THE MINISTER OF STATE 11'01 THE 
MINISTRY OF FOOD. AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRJ ANNASAIDB 
SHlNDB): (a) aII4 (b). Tho. ROIOlutioQ 




